I
SLP(C) No. 4012 OF 2003

| TEM No. 2 Court No. 9 SECTI ON | VA
AN MATTER
SUPREME COURT OF I NDI A

RECORD OF PROCEEDI NGS

I.A. No. 2-3in
Petition(s) for Special Leave to Appeal (G vil) No.4012/2003

(From the judgenent and order dated 14/11/2002 in CRP 681/01

of The H GH COURT OF M P AT GM\ALI OR)

SANDHYA THAKUR Petitioner (s)
VERSUS

VI MLA DEVI KUSHWAH & ORS Respondent (s)
( For directions and accepting English translation )

Date : 08/05/2003 This Petition was called on for hearing today.
CORAM :

HON BLE MR, JUSTI CE S. N. VARI AVA
HON BLE MR JUSTI CE B. N. AGRAVWAL

For Petitioner (s) M. Sushil Kumar Jain, Adv.
Ms. Pratibha Jain, Adv.
M. A P.Dhanmija, Adv.
M. Pradeep Aggarwal, Adv.
M. A Mshra, Adv.
Ms. Anjali Doshi, Adv.
M. H. D. Thanvi, Adv.
Ms. Ruchi Kohli, Adv.
M. Anil VWas, Adv.
M. L.P.Singh, Adv.
M. A P.Jain, Adv.
For Respondent (s) M. Unesh Kumar Bohre, Adv.
M. I ndra Makwana, Adv.
UPON hearing counsel the Court nade the foll ow ng
ORDER
SP2
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M. Sushil Kumar Jain, |earned counsel appearing
for the petitioner applies that pending this appeal, the
election which are to take place in June be stayed. 1In our
view, such a relief cannot be granted at this stage. It is
ref used.
Li st after summer vacati on.
. SP1

Anita (Jashbi r Si ngh)
Court Master



